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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 816/2022 |

In the matter of:

Kartik Mittal " ...Applicant
Versus

Anjani Sharma . ."“,Respond‘ents

STATUS REPORT ON BEHALF OF DELHI POLLUTON CONTROL
COMMITTEE IN COMPLAINCE TO THE ()RDER DATED
18.11.2022. |

IT IS MOST RESPECTFULLY SHOWETH:

1. That this Hon'ble Tribunal took up the above referred matter on 18.11.2022
and was pleased to direct the DPCC, Commissioner Mu%nicipal Corporation
(MCD) and District Magistrate (Shahadara) to take Jaction against un-
authorised and unapproved construction of 4™ and 5" floor in property No.
1575A, Gali Hira Singh, RR Block Naveen Shahdara, near Durga Bhawan
Mandir Delhi by Anjani Sharma. |

2. That a joint inspection of the site was carried out on 14.12.2022 by the
representative of DPCC, MCD and SDM(Shahadara). During the inspection it

was observed that:

e No construction activity found at said pfemises & plot area of premises
is approx. 110 sq. yards.

e Construction & Demolition waste/ Debris found stored at roof of the
premises alongwith construction material i.e cements, reinforcements &
sand lying uncovered.

e Raised wall & columns of unauthorized construction was found at the

premises.




* Show Cause Notice dated 10.11.2022 after the site was booked vide file
No. 74/UC/B-II/SNZ/2022 was issued by the MCD officials of
Shahadara North Zone for unauthorized construci;tion also two challans
of Rs. 10,000/- each was issued on 21.10.2022“-& 09.12.2022 for the
violation.

e Premises owner has submitted an undertaking tﬁat they have stopped
construction will remove all construction materigls from the premises
and will remove the raised, wall & columns wit}?in 7 days from joint
inspection.

"\
Copy of the inspection report dated 14.12.2022 as well as undertaking is
enclosed herewith as ANNEXURE-1 (Colly). Copy}of the SCN & two

challans provided by MCD officials during inspection are enclosed herewith as

ANNEXURE-2 (colly).

. That, DPCC issued show cause notice for imposing Environmental Damages
Compensation dated 15.12.2022 to “M/s Anjani Sharma” to the tune of Rs.
20,000/- in terms of the order passed by This Hon ble Tribunal in “Vardhman
Kaushik™ dated 20.07.2016 for violating dust norms and calising environmental
damages. Copy of the show cause notice dated 15.12.2022 is annexed as

ANNEXURE-3.

. That, DPCC issued letter dated 15.12.2022 to The Comrrﬁssioner (MCD) in
view of joint inspection carried out on 14.12.2022. Also, it was requested to
follow up whether the premises owner removed all constr@ction structure 1.e.
and submit action taken report timely. Copy of the letter d?ted 15.12.2022 is
annexed as ANNEXURE-4.

The present status report may kindly be taken on record.

Sr. Environmental Engineer
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DELHI POLLUTION CONTROL COMMITTEE
_— GOVERNMENT OF NCT OF DELHI |

ﬁyy 4™ AND 5 FLOOR, ISBT BUILDING, KASHMERE GATE DELHI-110006
visit us at : http://dpcc.delhigovt.nic. m
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JointC Inspection Report

In compliance of Hon’ble NGT order dated 18.11.2022 in OA no. 816/2022 in the matter of “kartik Mittal
Vs Anjani Sharma” , a Joint Committee comprising of officials of DPCC, Comm1ssmner MCD and District
Magistrate (Shahdara) Delhi visited the site as mentioned in the said order and followmg observation were

made:
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MUNICIPAL CORPORATION OF DELHI (A ank ;@@(’7

BUILDING DEPARTMENT

Order of Demolition of Building under Section 343 of DMC Act, 195%#(66 of 1957)

- . e g st | |
Unauthorized Construction File No. ‘ 1 K ] { SML]3ann I’Jni‘n d Iy | "
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Whereas, a show caluszer no 1c/e \!vas served upon you vide No. 13 S 1 dated Jolnl 3uaa.

o stop the work and to submit your reply within /hreg ( 01)  days, as to why orgers of demolition as
required under Section 343 of the Act should not be passed in respect of the unaulhorized canstruction
already carried out and the unauthorized construction, if any, carried out after the issue of this show cause
notice. You were also given an opportunity to submit a formal application withiny w <. dd‘?ys for regularization
of permissible/compoundable construction after demolition of non-compoundable deviation.

And, Whereas, you have neither submitted your reply nor the unauthorized construction has been demolished.
Moreover, any proposal for regularization has not been submitted within the stipulated period.
|

Therefore, you are, hereby, directed to demolish the above-mentioned u|.aumomﬁaq conslruction and
unauthorized construction, if any, carried out after the issue of the show cause nolice withing e o) uay§
from the date of receipt of this order. You are also informed that in case you do not co#nply with the q:*dem.
Municipal Corporation of Delhi may by itself initiate action for demolition of above construgtion and expenditure

so incurred for carrying out the demolition would be recovered from you as per provisions of DMC Act, 195/

To E Name !\m;'i A =
snrifinien Craywe ¥.0h B ok Sherea Assistant Engineer (Bidg.)

1T, AF X P Gl Mive laledaye < doatl ) Zone
Sirgh, PR Block. Haveew (haive Ff}/z/yew Delhi |
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SHAHDARA (NORTH) ZONE,
KEBHAV CHOWK, G.T. ﬁc:m SH) HDARA, DELHI - 32 S
No EE( a;nnfsﬂ a;mfzezzm $h) 0 e AR a‘ﬁ,

Sh. Anjmwmmn : ‘ g ﬁ

ORDERS UHDEZQ SECTION 337 OF DMC ACT, 1957 READ WITH Eﬁ'ﬁ 15 OF"
HATfONA_L‘ﬁREZEH TRIBUNAL ACT, 2010. o

Whereas, Hon'ble National Green Tribunal Vide order dated 10.04 2 '15 ﬂ‘w in @ﬁ
No. 8572014 in the matter of Vardhman Kaushik Vs Union of India & Sanjdy Kul ha Vs,
Union of India & Ors., has directed that every owner/builder raising any kif 4 of ¢
should strictly adhere to and comply with the directions contained in the org
as well as ‘M@Eﬁ‘ Quidelines, 2010 in relation to precautions required 1
carrying on co Ah\,;_.gaon_. 1f any parsem;fawna{l and or builder is found to &
the conditions stated in the order and or for their non mp!ianué such person,
shall be liable to pay compensation of Rs. 10,000/~ per default in relation
activity at its site in terms of section 15 of NGT Act on the priricipal of Poliuter

And W?m the Hon'ble Tribunal has further directed that in the event such offender
refuses to comply with the directions of the authorized officers, the authorized cﬁm would
be at liberty to serve a notice upan him for appearing before the Tribungl to Sho / Cause
Why the person violating afore mentioned orders be not directed to pay mm&ﬁm as
may be determined by the Tribunal in accordance with law.

And whereas you have been found committing the following \nal ﬁf&n uf ’e‘m abam

orders of t%sa i-i:an‘hia National Green Tribunal on 09" Bacembar. ; 2%)22
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L -‘stmctian material stored at site was mt fuily ccverad resulting ir
: : &Wtissmn at constmc!ian site was noticed. e
Workers working on construction site involving in carrying 1n mmn
~ material/debris were not provided masks. :
Wind breaking walls around construction site were not providad 4 at sm s

Y fgre I, Harish Kumar Junior Engineer Shahdai (Nﬁfﬁ)"

. a

asmner under mi an 491 of DMC Act and Tules
‘deposit compensaﬁan ‘amounting to Rs. 10,000/
D) on account of above viclations within 3 days in the W & E:x CUtiVe
ahdara North Zone. = &

‘;f hand seal on ﬁ‘ﬁs és ﬁaca&mtmr. 2022, N

 (HARISH KUMAR
JUNIOR E} sm“ (BLD
SHAHDA (ma




MUNIGIPAL CORPORATION OF DELHI

iy OFFICE OF THE EXECUTIVE ENGINEER (BLDG. tt ; o
SHAHDARA (NORTH) ZONE, =
: KESHAV CHOWK, G.T. ROAD, smaa&m DELHI& 32,
No. E&mwﬁw -(N)2022/0 » 3/3 . Ddles PSR
Owner / Omupm ! aumm w v

H ﬂ@

ORDERS men ssc'nou 337 OF DMC ACT, 1957 nem wn#4 'SECTION 15 m:
NATIONAL GREEN TRIBUNAL ACT, 2010, | s

Whew% Hon'ble National Green Tribunal Vide ordmr tated 1008 2915 passed in QA
Ne. 8572014 in the matter of Vardhman Kaushik Vs Union of India & Sanjay Kulshrestha Vs.
Union of India & Ors . has directed that every owner/bullder raising any kind of construction
should strictly adhere to and comply with the directions contained in thelorder of the Tribunal
as well as MoEF guidelines, 2010 in relation to precautions require§ to be taken while
carrying on construction If any person. owner and or builder is found to be violating any of
the conditions stated in the order and or for their non compliance such pérson, owner,
shall mﬁab&e to pay campensation of Rs. 10, 000/- per default in relation to mwm
achvity at its site in terms of section 15 of NGT Act on the principal of Polluter pay. ;
 And Whereas the Hon'ble Tribunal has further directed that in theleve !
mfums fo comply with the directions of the authorized officers, the auth@ri x officers wwlﬂ
ba at hberty icz serve a no&:ce ‘upon him for appearing bafmve the Trib 3

'may be determined by the Tribunal in accardance with law.
And whereas you have been found c:ommmiﬁg the following vig
orders of the Hon'ble National Green Tribunal on 20 October, 2022.

atson of the ab@w

/ Brief description of violation
. Tarmu!m has not been put on scaffolding around the area of onstruction
3 and the building.
« Construction material stored at site was not fully covered regulting in air
poliution

» Dust emission at construction site was noticed. ‘
. Workers working on construction site involving in carry:ng in Ponsimcﬁaﬁ
- matenal/debris were not provided masks. '

« Wind breaking walls around construction site were not wﬁwd el at site.

e Now, therefore |. Harish Kumar, Junior Engineer Shamiar (Narth) Zone of
~ MUNICIPAL CORPORATION OF DELHI in exercise of the powersfvested in me as
'\ delegated by Commissioner under section 491 of DMC Act and rulesimade their under.

" hereby direct you o deposit compensation amounting to Rs. 10,000/4 (Draft in favor of
e n ..i‘;ommiass;ener MCD) on account of above violations within 3 days in thefoff

Englineer (Bldg.)-Il Shahdara North Zone.
Issued under my hand seal on this 20" October, 2022.

SHAHDARR 'mca*m; zoﬂﬁ

@ﬂ y toie "
i 1. (B) Shahdara North Zone
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DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) @
STH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110 006

i“i?j visit us at : http://dpcc.delhigovt.nic.in I
File No. DPCC/CMC-IUNGT/OA NO-816/2022/ 1§27 — 28 | Dated: [5/).2 ] 2
To, 74 Meyuve—o
M/s Anjani Sharma,
1575 A, Ground Floor,
Gali Hira Singh,

RR Block, Naveen Shahdara, ;
Delhi-110032 ) g

Subject:- Show Cause Notice under section 31(A) of Air (Prevention and} Control of Pollution) Act,
1981 for imposing Environmental Compensation (EC) — reg.

Whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub
section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide Notification No. GSR
106 (E) dated 20.02.1987. |

And whereas, Delhi is facing air pollution above the prescribed levels and the air quality w.r.t. levels of
pollutants like Particulate Matter (PM,s& PM,) is deteriorating thereby affec‘[ing public health. Activities
related to construction and demolition, dust pollution due to construction and demolition activities have been
identified as some of the major sources of air pollution and continuation of smch activities without proper
dust pollution control measures aggravate the situation.

And whereas, Hon'ble Supreme Court of India and Hon’ble National Green Tribunal in various orders have
directed Government of NCT of Delhi to initiate steps to curb the dust pollution.

And whereas, Hon’ble National Green Tribunal (NGT) vide above said orders dated 04.12.2014, 10.04.2015
and 20.07.2016 issued certain directions in respect of air pollution from dust resultmg from demolition and
construction activity.

And whereas, copy of NGT orders dated 04.12.2014, 10.04.2015, copy of MoEF guidelines 2010 and copy
of public notice issued were made available at the DPCC website as well i.e. “http//dpcc delhigovt.nic.in” for
general awareness of the stake holders.

And whereas, Hon’ble National Green Tribunal vide its order dated 20.07.2016 in M.A. No, 360 of 2016 in
the aforesaid matters inter-alia directed that, “if the offending construction in plot upto 100 sq.mt. the
environmental compensation would be Rs. 10,000/-, if the offending construction in more than 100 sq. mtr.
But upto 200 sq.mt., the environmental compensation would be Rs. 20,000/-, if the offending construction is
in a plot of more than 200 sq. mt. but less than 500 sq. mt. the environmental compensation would be Rs.
30,000/-, while the offending construction is in a plot area of more than 500 sq.mt. the environmental
compensation would be Rs. 50,000/~ as already directed by the orders of the Tribunal. Wherever the
constructed area is more than 20,000 sq. mtr. The environmental compensation would be Rs. 5 Lakhs. This
rate will operate prospectively.

And whereas, Hon’ble National Green Tribunal (NGT) has passed an order in M.A. No, 360 of 2016 in the
matter of Vardhman KaushikVs. Union of India & Ors. On 20.07.2016 for imposing Environmental
Compensation on the violators.




@ .

And whereas, you M/s Anjani Sharma, 1575 A, Ground Floor, Gali Hira Singh, RR Block, Naveen
Shahdara, Delhi-110032 (here in after referred as “Addressee”) having plot area of size approx. 110 sq.
yards i.e 92 sq. metre approx.

And whereas, in compliance to the order of Hon’ble NGT dated 18.11.2022, a joint inspection
was conducted by Joint Committee consisting of officials of District Magistrate Shahdara (SDM
Shahdara), MCD & DPCC of the said premises and following observations were made during
inspection:

e During inspection no construction activity is being carried out.

e Plot area of the said residential building is approx. 110 sq. yards.

e Construction materials i.e. Cement, sand, reinforcement etc along with construction debris/
Demolition waste lying at site uncovered.

e Raised wall & columns of unauthorized construction was found at the said premises.

Now therefore, you, the addressee shall deposit Environment Damages Compensation (EDC) of Rs 20,000 /-
Rupees Twenty Thousands (as per DPCC office order dated 30.03.2022) for violating directions of
Hon’ble NGT and causing environmental damages.

By way of this notice, you (the Addressee) is hereby called upon to Show Cause notice as to why the above
said Environmental Compensation (EC) should not be imposed. The reply, if any, should reach this office
within 15 days from the date of issue of this notice. In case of failure, it will be presumed that the addressee
has nothing to say in this regard and aforesaid proposed Environmental Compensation shall be imposed
without any further reference to you.

This is being issued as per the decision and approval of the Competent Authority, DPCC.

Copy for information and necessary action to:

‘1. Office Copy.
2. Master File.
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DELHI POLLUTION CONTROL COMMIT"ITEE

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)

STH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110 006 @

==

‘-i' visit us at : http://dpcc.delhigovt.nic.in
Flle No. DPCC/CMC-INGT/OA NO-816/2022/ |8 | Dated: 15]/13/22
To, (A |
NNEYuve - 2

The Commissioner,

Municipal Corporation of Delhi,

Dr. S.P.M. Civic Centre, Minto Rd,
SKD Basti, Press Enclave, Ajmeri Gate,
New Delhi-110002

Subject:- Submission of Action Taken Report w.r.t to NGT Matter OA No 816/2022 “Kartik Mittal
Vs. Anjani Sharma”

Sir, ‘
In compliance of NGT order dated 18.11.2022, a Joint inspection by the Jomt Committee comprising of
officials of DPCC, SDM (Shahdara) & MCD was carried out on 14.12.2022 (copy enclosed).

Owner of the premises M/s Anjani Sharma had provided an undertaking stating that he had stopped
construction activity & will remove all construction materials from the jpremises and will remove
raised wall & columns within 7 days from date of joint inspection. |

In this regard, you are requested to follow up whether the premiseé owner has removed all
construction structure i.e raised wall & columns & construction materials and in case failure, please
take appropriate action accordingly and also ensure that the construction materials and raised wall &
columns have been removed and submit an Action Taken Report in this regard within 15 days of
issuance of this letter so that the report can be filed timely before NGT.

Regards.

Yours faithfully

In-charge, CMC-I

Encl: Joint Inspection report dated 14.12.2022.
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